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" Endorsement_as_to result-of exapination
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— \..Q r;,,,(,:. Ceade

. Is the appeal competent 7 _
1 i PP P o . | //{,\
2. a) Is the application in the

prescribed form ? Lu

b) Is the application in paper -
book form 7 , . oL | - 5**4, .

c) Have six complete sets of the

, application been fiked 7 \;c;ojhlf .
- | i a ool 2
3, a) 1Is the appeal in time ? N _
h) 1f-ffot, by how many days it e L UV G VAR
is beyond time? - ' R
. o . G’,\ﬁ"H C&_ .:]C"-M“\o;‘\ ol

c) Has suffieient case for not
making the application in time,

been filed? | ; . .
. c b
4, . Has the document of authorisgtioﬂ/ 7
Yakalatnama been filed 7 )
53 Is the application accompanied by : YA

B.D./Postal Order for Rs,50/-

6. Has the certified copy/copies B
of the order(s) against which the R - A
application is made been filed?

7. a) Have the-copies‘of‘the
. documents/ relied upon by the A :
“applicant and mentioned in the . " "ip)LX

application, been filed 7

h) Have the documents referred
to in (a) above duly attested
by a Gazetted Officer and o w A
numbered accordingly ? ’ 'f/LA

B C) Are the.documents referred

to in.(a) above neatly t
: ad
- in double sapce 7 roe

o ??S éhebiﬁdex of documents been o ;>£A
;led and pageing done properly 7 ;
Fe Ha 4 o ‘ (
| Of”:ethe chronological details - o olei
presentation made and the o | )

‘out come of g ’
uch representation . |
been indicated jip o Lon ’ Moot
0. Te the
cation
C law o

the application?

matter raised in th ’

} : e applie
'eendlng before any cougg of
“ny othe: Bench of Tribynal?
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OROER SHEET

. - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
3 ALLAHABAD/C o8 » LUCKNOW L

c . OA oo 347.2,.,, | 'o'rjg_'so(L) Y

1 O,Pa'SriVastavav Vs, _Union of Indja - . ‘

S1.Nos Date | Office feport |  Orders

wolicnS DRxiesfl 0 [Hon'ble Mr, Justice K. Nath, V.C.}
» % ] <’ ' - [Hon'ble Mr. M.M, Sindh, - A, oM.
e 2-57’1",“?.‘( c:: F. # G : . :

Heard the learned:counsel for
the applicant. Issue notice to respon-
~[dents to show cause why the petition may
‘ - jnot be admitted. In particular, they

‘ ' - Will explain why the appllcant has not
. ' o fpeen called for interview |for the ensu-
{ing interview from 19th to 21.11. 90 whe)
he had been called, for interview for th
same post held in August 88 by Anmexure
5 and one A.K. Chetwani who possesses
the same qualifications as the:applica
_ ~Who is junior to the applicant in ithe
R & v gradation list and is elder in age tha
o . . the applicant has been called for inte
N o - wiew,:

| In the matter of 1ntar1m relle
issue notice and list for orders on (
12.12.90 as no Bench of this Tribunal
available at Lucknow in the week comme
ing 03,12,1990. In the meantime,respon
dent No., 2 shall permit the appllcant t
appear at the interview for the post of
Chemest and Metallurgists i pursunce 01
the advistisement contained lin Annekure-
1 ] ; I, but subject to the further orders of
_ - ‘ , : this Tribunal., A copy of the order may
) 1 ‘ R be given to the learned counsel for the
: 'apollcant today.,
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| 3.0 Uhether tobe c1rcu1ated to other benches ?  g\§f7
: 4.1xuhether %ebe th91r Lord" shlps ulsh to see the Falr
. copy of the Judgment ? v - _
.- '..,/ . ,‘ \' - \ )
. L S
qx E‘pH%fhﬂAN/ME BER hh%{{m
B ' .
] S



R SNV

N4

CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

Original Application No. 372 of 1990(L)
Om Prakash Srivastava . . « « « . . . « . .Applicant
Versus
Union of India & Others . . .« « « « « . Respondents

Hon'ple Mr. Justice U.C.Srivastava,'V.C.

Hon'ble Mr. K. Obayya, Member (A)
( By Hon'ble Mr. K. Obayya, Member (A))

The applicant who. is working as Chief
Inspector (MET) /Chief Research Assistant(MET) in the
Research Design Standards Or@anisation(R.D.S,O.),
Lucknow, in the Railways, applied for selection to the
pdst of Chemists and Metallur@ists.in response to a
notification dated 13.1.1990 issued by U.P.5.C. The
posts-5 in all, out of which one was reserved for ;
S.T. candidates were éttached to the Railway Board
in the Ministry of Railways and formed part of
Railway Service Group YA'(Gazétted): and carried pay
scale of Rs. 3000-4500/-. The Qualifications
prescribed for the posts were-degree in Metullurgical
fngineering or deerece in Chemical Engineering from a
recognised university covering certain specified
fields like Petroleum products,paints and corrision
products etc. and 7 years experience in Industrial or
Research and Development Or@anisation in manufacturing
practices,materials specifications etc.
2. Accordine to the applicant,havine passed
the examination conducted by Indian Institute of
Metals,Célcutta in 1981 ,which awarded him a
certificate A.M;I,I.M,which is equivalent to a degree
in Metullurgical Bngineering and with experience
spanning 23 years in the related field, he was

b
L2 } Contd..2/-
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eligible for the post in all respects, But not

withstanding this, the U.P.5.C. did not call him

for interview. Agerieved by this, the applicant has

approached the tribunal prayine for issuance of
direction or order commanding respondent no.2(U.P.S.C.)

to call the applicant for interview for selection to

the said post.

3. The case of the applicant is that he

fulfills 311 the conditions reeardine qualification,
experience etc.for the post of Chemists and Matullﬁrf
gists,notified by U.P.S.C. and in fact in the year
i.e.l@és, he was called for interview for the
vacancies notified then,thouah he was not successful
and in these circumstances, the action of the
respondents in ndt.callin@ him for interview for the
post does not stand to reason and is arbitrary and is
in viglation of Articles 14 and 16 of the Constitution.
It is alleged by the applicant that persons with i»
lesser qualification and expérience who are working
in R.D.5.0.,Lucknow,namely A.K. Chetwani and Mr.
Rastoei weie called for intarview. He made a
representation to the U.P.S5.C. pointineg out this

anomaly, but that had no effect.

4, Tre respondents have opposed the case

and in the counter it is pointed out that mere

possession of minimum qualification will not entitle a

candidate to be.callea for interview. Where the

number of applications received is large considering

the number of vacancies, the U.P.$.C. short lists the

candidates on the basis of higher gualification and
experience, as it would not be pdssible to interview
all the candidates,who had applied for the post.

@//
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The'practice of short listineg the candidates to a
reasonable limit has the sanction of rules. Reearding
the interview card being sent to one Rastogi and
anothef A.K, Chetwani, It is justified on the eround
that both theses candidates are havine higher gualificatior
and credentials than the'applicant,bein@ @raduateé in
Engineerine in the specified field. The said Sri Rastogi
is B.Sc¢. in Chemical Technology while Sri Chetwani is
A.M.I.8. and both of them passed degrze earlier if.e in
1967 ahd 1974 respectively, wherzas the applicant has
passed the examination only in 1981. As regards the
total experience, it is pointed out that the applicant
passed the A.M.I ,I.M. in the year 1@81‘and as such the
total experience he acquired after passine the degree
was less than that of the candidates who were called
for interview. It is also stated that if a candiiate is
called for interview in one year that does not autoﬁatical
ly mean that he is entitled for interview therzafter.
Calling the candidatss for interview depends upon number
of applications received and the interse-qualifications
of the candidates. Those with higher quaiification and
experience are preferred for interview over those

possessing mere minimum qualification or lesser experience

The respondents deny there was any arbitrariness or

illegality or discrimination in not calling the applicant
for interview, and the practice of short-listineg of
candidates, adopted by U.P.S5.C. has bzen upheld as valid

by Courts of law.

‘5. So far as the facts of the case ars concerned,

there is no dispute. Admittedly the applicant did satisfy

%// Contd..4/=-



A

s 4 3¢

the prescribed conditions of gualifications and experience
In these circumstances the question that arises is whether

the applicant was entitled for interview call and was

wrongly dnied the same; More so when he was called for

interview on an eérlier occasion; The stand of the
respondents is that the applications for thé post were -
short-listed and those with better qualifications and
experience were called for interview, as it would not be
possibie for the U.P.S.C. to call all the candidates for
interview and in this process the applicant was edged out.
This is the normal practice adopted by the U.P.S.C, and
in thre not;fication; calliﬁ@ for application, thers is

a specific instruction in this regard, and this

- procedure cannot be called into question. The instructi-

ons referred to is contained in the notification
(Annexure C.,A.2) and the relevant instruction reads as

under ;-

"All applicants must fulfil the essential
raquirements of the post and other canditions
stipulated in the advertisement. They aré
advised to satisfy themselves before applying
that they possess at least the essential
qualifications ldid down for various posts.

No enquiry asking for advice as to eligibility
will be entertained. The prescribed essential
qualifications are the minimum and the mere
possession of the same doas not entitle

candidates to be called for interview.

Where the number of the applications
received in response to an advertisement is
large and it will not be convenient or
possible for the Commission to interview all
the candidates, the Commission may restrict

the number of candidates to a rzasonable limit

L Contd.5/
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: on the basis of either gualification, and
: experience higher than minimum prescribed

in the advertisement or on the basis of

experience higher than the minimum prescribed
% in the advertisement or on the basis of

experience in the relevant field, or by
holding a screening test."

6. From the above instructions, two aspects can be

, discerned as significent. That mere satisfaction of
essential qualifications will not entitle a candidate
] to be called for interview, and that the number of

candidates to be called for interview may be restricted

, under certain circumstances. In the instant case the
i

stand of the respondents is that the candidates were
short-listed for interview and it is on this account
that the applicant was not sent the call letter as there
1 were candidates with better qualifications and experience.
|

% 7. Reference may be made to the case of Satyadev

!

- Dahya Vs. Union of Ipdia (S.L.J.1990-168) whe-rein the
ﬁ v

Principal Bench of the Tribunal, placing reliance on the

decision of the M.P.High Court in the case of Dal Pratap

; - Sineh Vs. State of M.P.(S.L.R.-1980(1) Vol.23-13) held
| that the Public Service Commission is competént to

% adopt the crite:ia for short-listineg the candidates to
" be called for interview and‘as such short-listing is

i

i not arbitrary or illegal. In Jayvant Kumar Vs. P.S.C. Of
; .

[}

| M.P.,Indore{1973(1) SLR - V0l.20-316) it was held-by the

. High Court that P.S.C. is competent to sereen the
qualificaiion and exXperience of the candidates and on the
basis of screening the candidates can be selected for
calling for interview and that the criteria for scre2aning

of candidates was reasonable and there was no hostile

j | %Ze»w Contd..6/-
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discrimination involved. 1In Om Prakash Vs. State of

M.P. a full bench of M.P. High Court reld that it
Was within the jurisdiction and discretion of Public
Service Commission to adopt any method it considers
appropriate in makine selections; The Bench also
observed " if there are 3000 applications from eligible
applicants, all the 3000 applicants canno£ b2 considered
fbr selecﬁion for calling interview and the Service -
Commission has discretion to eliminate some of them and
select only a few candidates who hrave better qualifica-
tion and experience. The situation is sim%lérﬁin the
instant case. The applicant was eliméngzgd in short-
listing and those with better qualifications and '
experience were called for;iﬁterview. Infﬁheééi
circumstances, it cannot be said that denial of

rd AN

interviewfell to the applicant was arbitrary or illegal.

t
. Ly _
More so when Notification inviting applications for the
post, makes specific méntion that mere qualifications,

gk .
NI

will not entitie'a candidateftﬁ‘be-called for interview.

The application has no mérit and'accofdin@ly“it’is
. : o . o N ~ ’
dismissed, 'Parties to bear their .own costs.
RTAIA S C

] \ . '
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Member.(A)

. , Vice-Chairman
Lucknow Datéd:]!Mﬁ#QQZ. ; 4
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‘In-the Central administrative Tribunzl, ARkRshabad
(Iucknow Bench), Lucknow,
Petition No, 372 of 1990 (L,
|
1 . ~ ] R
om Prakach Crivastava, sornof late Bijal Nerain,
1all, resident of p-520, sector-p, L.D.A. Colony,
Kahpul Road, Iucknow employed with R.D.2.0.,
Lucknow,

v ; : _ .
' . ......o.AppllCaHt
| ' ' -

[
Versus

i 7

1. Union @f India, through Secretgry, Personnel,
;. winistry of Home affsirs, New pelhi,

La [ ’ .
oy :

2, °  Union public gervice Commission, thro.gh
3  gecretery, Dholpur House,  Shahjsn Road, %
: Ny

? : pew pelhi. .. | \ |

e seesRespordents,

j ) o . \\\

! 5l.no. Descriptlons of documents FPage No.
- relied upon :

4= petition/applicatiocn 1 %o 10
o0~  Annexure No.l

photostzt copy of the edvertisecuent
no,1 dated 13.1.,1990 published«in L
the employment news, Al to |3

00-&66.»-002/
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Annexure No. 2

. _ . . - Ly
-Photostst copy of the acknowledge Card /Qto (5

Annexure No., 3

Photostat copy of AMIIM cualification

Aafax | H %o

Annexure No.4 _
Photostat copy of the experience - Tto

certifidéate

Annexure §o. 5

photostat copy of interﬁiew letter ,_[gim[ﬂ

Annexure No. 6.

photostst copy of experience in the ®

field of fatigre testing and frocture
machines sponsored by United pations
Development project at UK, in the

year,1989, ' ;ﬁ3t02|

Annesure No. 7
Photostat copy of the representst
to the respondent no,2 dt.9.11,90, A tol3

Annexure MNo.8 »
Photostzt copy of zge weadandiie ‘
certificate o - Y Ba

Affidavit o ' to

Date of f11iNZe o v o ¢ o o o o o o o o
_ ' QR ,

Date of receipt Dy post, o o & o« « o v .

Regictration Ii0eeeescs e

N signature for Regisirar
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IN THE CEWTRAL ADHMINISTRATIVE TRIEUNAL: ALLAIAZAD
LUCKNOY BENCH, LUCKIOW.

Om Prakash grivastava, son of lste Bijei Narain,

s 1all, faside?ﬁtOf'D“5ZO,ZS€CtOT~D; L.D.4. Colony,

*
P

<&

Kanpur Rsad; T cknow empioyed'Wiﬁh,R,D,S,Q.,

Tucknow, |

| eseses Applicant
Vefsﬁs ‘

% (I union of India, through_%écretgry,

Personnel, Ministry of Home affsirs,

New Delhi, |

i

(l : ) & Union Public gervice Commission,
'i J"W}\ 7 v -mrough b ecre'tal"y ’ ‘Dholpur House,

| Q shahjan Rosd, New Delhi

3 oiiailya aldy N
e . : | |
"’?;-\\“\('t & ‘ _ «veesoRESpONdEnts

DETATLS OF APPLICATION:

: 1, Pperticulsrs of the order againet which

the application ils made;

For not havingLFalled for interviev

v 2/
oW
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(a)

A/

~

é-

for the posts of Chemisﬁ: and Metallur

1

gigts

Blhx"hi of Ralluways hallway boar., for

vhich interviews are being held from 19.11,90

t0 21.11.1990 advertised vide sdvertisenent

Wo. 1 dated 13.1.1990 at item no., 19(ref No.

F1/647/89‘RV> published in local news

paper
tpioneert and employment news having
circulathon in Lucknow amongst other places,

JURISDICTION OF THE TRITUNAL

The applicant decle ey es that the subjsct matter

of the order asgeinst which he wanis re-dressal

is within the jurisdiction of the tribunsl,

LIMIKATIOE

A PR

The applicant further declzres thst the

application is Within the limitstion period .
prescribed in seatlon 21 of whe pdministrztive

Tribunsle Act, 15885,

FACTS 6F THE CASE; o *

That the applicant in pursﬁance of the
C P
advertisement no.l oaﬁh& 13.1.19% published

by the Respordent no,2 in the Daily News

.. 03/
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(b) .

W%

Hem

poper called Pioneer and VWeekly employment
wews of 13.1.1990 heving circulstion in
Lucknow “D:ll d for the posts of Chemists

e s

ahd Metallingists, eppearing st item no,19/

s s

M B

(Ref. 110.F1/647/89-RV) in ‘the said advertisement
Fhis posts falls under Reilway gervice Groupta!
The photostat copy of the advertisement CJnd

acknowledge Card of jpplication are annexed

herewlth as Enclocure No.1 and 2 to this

petition.

That the qualificaticns advertised for the

poste were as under:-

Mgt

(i Degree in Metallingical Engineering
of a récognised University or
cquivalent or Degree in Ch mlcal
Technology of & Pecogmlsad
University or equivalent covering
shy 0BE or‘more‘of the following
fields:~ (a) Ppetroleum products
(b) Paints and Corrosion Production

(C) Polynef

(ii) 7 yeare experience in an Industrial
or Resesrch and Development Qrganisat-
-ion in manufacturing pPractices,
Trdietrial dhyllcatlgnw, materisls

SpeCifiCatiOnS,'pTOpefties of

Y



(c) That the spplicent who has obtained AMIIN
by exelingtilon from Indlan Institute of Metalg,
3 Calcutta is equivalent to @ wullurgicsl

Engingering and as such the applicant was

fully qualified £ for being called to interview

in terme of advertised qualifications. Regides

he has 2) years echzlhnoe 1n the ficld of =

Tmm gz g
g L. - <

on e - - L

- | MELu1lur@1uul Engineering as againgt 7 years

; required for the aforesaid post. In view of

these qualifications the gpplicant was called
Hfor interview for the said post in the year

A 1988, vide U.P.5.C. letter no.1/423/87~87wRV/R
; mo. T4 dated 22.7.1988 theough unfortunately

' could not be selected fins 2lly. The photostat

coples of AMIIM Qualification experience end

4 ' interview let

r-
5
H
o
- ¥
et
4
M
"

+id post in the year

1988 are annexed herewith as Enclosures No.III

IV and V. respectively,

(a) That when gpplicant gpplied inpursuance
present advertised, he had obizined an

i additional qualification in the field of

J-

fatigre testing snd fracture mechanics

jay]

sponsored by United Nations Development

. S . a T
; project at U.K. in the yesT 1989, The ﬁ&dﬁ?cabs

Voannﬁ red as EPCl sure VI.

. . '-',«"’ L r
(e) . That despite being fully quelified, for being

ey S
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Called for interview Ior the sazid post, the gpplicant
to his utiter curprise srd shock has not be§Q called
to interview for the gaid post for which interviews
are to be held from 19,11.1990 to 21.11.1990,while
.} lesser qualified =nd lessor experienced persons
hgve been called to interview, Two such applicants.
. vsb@luwakdtnLawﬁpwdaLdlépw owd ZL- e
namnely A.K. Cheuwan%Lan Mr, 5§5uog1 from Resegsclh titig,
o l pesign gtenderds organisation, Lucknow have been
3 called to interview for the said posts.
: (£) That on learning asbout not being called for interview
~ while lesger qualified and experienced persong
o ’
were belng called for Interview, as mentioned
above, the applicent made a representation %o
~y ; 4 ¢
i ; res oﬂc}tnu on 9.1 )90 which wag duly
_ de
f received on the gsid l& This 1is annexed
| ,
8 ag Enclosure Mo, V1L
»

P
(4101
N

That in teras of age also the gpplicant wes fully
el._leG for being called to interview as bchahltlpd
for five years age relaxidtion In view of being Govi,
employee. H“. AK. Chetwani who has been called

. to sppesr for interview isc older in the age to the

onf

-

eomm e R

a2 applicant end he has been given the age€ relaxastion
of five years applicable to Govi, sgervents ia the
teriie of tne advertisement referred to above,
The age of The applicant ¢“borne out by the Higher

gecondary certificate is 21.6.1947, This i; annexed

gs Enclosure VIII.

"
Rt
i
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. 5. GROUNDS_FOR RELIEF WITH IEGAL PROVISIONS

: (i) RBecause the action of the respondent no, 2
} . im not calling applicant is srbitrary, and

uynreasonable.

§ - (ii)" - Becazuse the' gctlion of the respo

[£3]

C.J.].L ﬂD,c.
in not calling the applicant for the said
3 pos s VLO]QLE the constitutional mgndate

of Articles;14 and 16,

; (iii) Because the‘acﬁi@n of the respondent no,2

-y is agalins Lhc pllnClDQ@& of natural gustice,

y

(iv) Because the action of the respondents is not

‘ » _ calling the applicent for interview is othervise
- i ) :

/ .. .
- illegal and unconsiitutional,

A

6. DETAILS OF THE REMEDIES EXHAUSTED :

% Representation made on 9.11,1990
|

(annexure Ho TI)

Sl ik

; 7. HATTERS HOT PREVIOUSLY FILED OR PRIDLIG HITH
'

| - ANY OTHER COURT.

The applicant further declares that he




T

had not previowely filed any application, writ
petition or egult regarding the mgtter in respect

of which this application has been made, before

any court, or any other gutherity or any other

Bench oi the Iritunal or zny such application

1o
wrlt petition or suit i

n
o]

ending before sny of
thell,

8. RELIEFS SOUGHT

9.

In view. of the facts mentiomed in para 4 above

the appliczut prays for the following reliefs:

(a) Issuance of g direction or order,
commandiag tﬁe Respondent NQ.2L?all
the applicant for intervié% f§r the
abovémenﬁionéd posts as the perséﬁs
having lesser quaglifications and

gxperience have been czlled fto interview

being held from 19,11.1990 %o 21,11.1990,

IWIERTM ORDER, IF #NY PRAYED FOR:

¢, That the respondent no,2 may be restragined from

declaring the result on the bzsils of Interviews

11

D-J
]

held from 19.11.1990 %o 21.11,1990 for the

jae]

posts of Chemists end Metellurgists Hinistry
- C L .

W )

of Reilways, Railway Board, sdvertised vide

advertisement no.,1 dated 13.,1.1990 having item

AN-74



A

10,

1.

12,

.

10,19 in the szid adverticement,

In the event ofjappliCation being sent by

reglstered pout, it mdy be steted whether the
applicsnt desiree %o have orgl hearing atvthe
admigsion stageéﬁd if =so, he shsll attsch a self

addressed post c«rd or inlgnd letter at which

intimgtion regal

,*ding ‘the date of h~~r ing could

be gent to him¥

gwot &pleCaDleW—

Particulars of Postel order in respect of the -

Applicatlon fees

(i) nName of iscueing post office:  G.P.O.,Lucknov,
(iidpate of issues  19.11.1990
(iii) Postal or‘(iér No.s 02466623 of Rs.50/-

(iV) payable at'; [ucknow,

LIST OF EICLOSURES:

1. Photostat copy of advertisement no.1 dated

13.1.1990‘prlished in\ﬁhe employment news,
2, Photostat éopy of the acknowledge Card.

eesd9/

£



qul aged about 43 yegrs, working

paf

Photostat copy of apmiim cquzslification omwewdonse

Exjaemimes Codiftaks
photostat copy of the ym$ﬁvvwwn e

Gt Lellen Wl»a,
photostst cqpy of the 7 N

o S (B8 Te recd Dosls
WMW:\;; ] 13=~r o+

Photostatcopy of experience in the fiecld

of fotigre testing snd frscture machines
I
sponsored by United Neations Developmant.

Project at U.K. in the year 1989,

Photostyt copy of the representation tothe

respondent no,2 dated 9.11.1990,

SN T N Y vl '
Photost-t copy Agec psderdaen of five

1

years, appliceble to the Govt. servant

in terms of the adverticexaut

verification

- 1SR WS s S B — D ) D o A

T, Om prakash grivasteva, s/o late Bijal

0]
n

....10/




e

P\g_.‘o

10~

Chief Res

h)

rch 4 ,lstgm: ‘Ict) i & C Directorate, R.D.S.0.
Hanek Nagal, Lucknow R/0. ,3-320 Sector-D, L.D.A.Colony

Kanpul Road,LUckmw do merewy vemfy thet the coutents

of pgras ‘ to ‘7?\4/]‘*)_‘ ~ are true fo my personal
xnovledge, end paras | 8 tolo believed

th be True on legsl advice

&a

and that I have not suppressed

al’.ly Izlc rrlul .Lc,;Ct

Dateds 2|+ ,11,1990,
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Yo Mz Culid Qduinisbale Fobounad AtlahabadiiceBen

Lled.

~

/DS, o Unidon gflioe ol (17

St W as e

: } 60567 & 5001 7
Telegram : ‘RAILMANAK’ LUCKNOW

Telephones

%m'ci F&ER - 9 wA9d
Fqgar afwwen AT AEF vmaa

Government of Indla — Ministry of Railways
RESEARCH DESIGNS & STANDARDS ORGANISATION =

7 daur 7975-226 011-fawri
OUf RO'O'.HOO--..-.............ou ] LU“NOW'ZZG 01'1'0816...'... “esesesensesseions

70 _WHOM_IT MAY CONCERN

Certified that Shré 0.P. Srivastava S/o Late Bijai Narain

.

' Lel ie working in this Organisation as Chief Inspector(Met)/Chief
- Research Agett.(Met) w.e.f, .-19.9.1981 on regular basie in the’
> Scale %,2000-3200 (RPS) at Basic Pay of %,3050/- p.m. Hie

\ consolidated pay is k.4087%/- p.m, excluding HRA and CCA,
He worked in the following capacitiest.

1) Junior Chemical & Metallurgiosl Asstt, 4n the scale h.150-300(#
~ from 23,6.67 t0 5.11..69 in Metallurgieal Laboratory, S.E.Railwe-
. Kharagpurs,

o ii_) Junior Regearch Aastt.(Met) from 5.11.69 to 20,4.73 in the
' scale B.210-425(AS) in MEC Direetorate, RDS0, Lucknow,

'11_1) ' Senior Rescarch As;st't.(l%t)' from 21,4.73 to 18.9.81 in the.
 secale 50 325-5T5 (AS)/%.550-900 (RS) in M&C Directorate/RDS0/LK(

He has ot experience in the field of Physical and Mechanical
testing of Railway componcnts, Welding ‘Iechno" ORY » DT Field,
Fatigue, Wear and Fracture Mechanics tes‘cing of Reilway Materials,

He has taken Fellowship training in the field cf FPatigue

and Fracture Mechanics end NDT under United Kations Davelopment'

j Project(INDP) in UKo from 18.6.29 4o 21.10.89, , _

' He has passedMMIIM Exama of Indian Inetitute of Metals, -
Calcutta in December, 1981 which ie equivalent to degree in Metallurey

) " A
‘.ULL/VVL/\/ g]\”c”O/

N T L
. .

ﬁq'}x:;g " :{Y }

™ ‘r tor 1( MEL
W\’T?o‘f AR '..'nx: e “,'nm
Regearch Docigrs &t . anisatief
3 ;{-4;-:-;:::_ Lo c

ipisies oF o due L gqoexnoea !



L & e Gyt Bebmsmmlralii Trbuncol MlahobodtirBuclio !
R R
‘ A“”ﬁQW“’fiNO*F R o

WA A WX A 9 gHY 95T § FIAT X 0@ H! GOA W /@ qqr |
. ' frg 72 & fag w1q grflaaR § 98 Mw w1 geAE WY

Inn all letters to the Commission, please quote the number and date of this letter and the name
‘ of post for which you are a candidate -

Ty 0§ LT W aw eated ATOG T T o mem—ee o  do e Yo o AT do 26
to @Yoo Tro ¥ W # XA FL 4HA &1 e o €0 .
THIS LETTER ENTITLES YOU TO ENTER THE UPSQ , U. P. S. G, Document No. 26
BIJILDING ON THE SPECIFIED DATE ONLY: o - STERED A. D,
- o : : g0 qwo 1/ (. ) - ~mTEAE.. ...,
FQ KO‘ ’]{m,mﬁﬁ K‘ No ‘ ) 0 li_.. No. F.t/ ( -R.No. ...104
\{ , . ' §9 @% ¥ saw.
A n : 8 et O
Sh. O,P'}, Srivastava, . ?31 T, T T, :
_ % fd-110011, A 000000,
IJ‘lCl{[']_O\\' . » ’ -
UNION PUBLIC SERVICE COMMISSION
* Dholpur House, Shahjahan Road,
* New Dethi-rgooti, the oovvnnnn. Cireneean
22~/~& ¢
Y _
To*.‘ - | . s
facg : P
O cervns LE 0 (1) avadf

su’.cct— Recruitment to the post (s) o ‘ ‘ . " T
oo Reenimento€ept O onemsate & Hevallurgists, Ministry of Retlwaye,
Ballwvay Board, HRallway Service, Group '_.&’ Gasattedy ,

v,
Sir,
g8 m;gwaw (531) % fay el wrdaT @ W @A A g AT T e R W PR pm UL, L. :
 rreseearees ooo & A% el # Sy grow, At O§, W feag €9 s da s & widaw § @ §g sfera g g —

' I am directed to refer to your application for the above mentioned é)ost {s), and to request you to present yourself for interview at -
tic Jice of the Union Public Service Commission at Dholpur House, Shahjahan Road, I%ew Delhi on - at

AYz wnis gra fedy grdveare o areresTe 3G 4 Fa oY a3 va A w1 0 wiearea A o fs fafa 33 Sed @ R
ST X WIANT G0 9UE) I qrfEas 399 &Y T S i Fear IO 1 T ¥ 099 ¥ S S 19 IENEE B SINE S99 amram
foaa ¥ awg fndi § vt feife fem e :

" - The fact that you have been summoned for interview by the Commiission does not guarantee that your demand for a highe starting
fala y will be supported by the Commission, in case you are selected for appointment. The intial pay of a csndidtate zlready in Central

Government service will be fixed ordigarily in accordanec with the rules on the subject,
3. U9 @Y% YW GEN g ¥ fOg que U IsHiRE ©F J§ @ 99 61 = T ar )

AT age ¥ sAd g SnikETd ) 9g 3@ g ¥, davd Rl ﬁ'am @M a% HUIA I o SN & Fre g &
T2 dodo faw e WT & wo wAW F grier § owr w7 T ) Swa B OGO 9 QATeHR A ard 1§ AW w0 ¥ 51
R QW gE W9 5% QAT & TGy ST ¥ QT a9 F ¥ § : . .

"4, The Union Public Service Commission do not defray the travelling or other expenses of candidates summoaacd for interviews.
Candidates summoned from outstations are, however, paid contribution towards these expenses to_the extent mentioned in the enclosed

note. For this purpose, you should fill in the two enclosed blank bill forms and hand these gver at the ission’s Officer, The contribution
would be paid in cash on the date of interview istsefif and you should collect it from the cas the @6mmission’s Office before you

Icave. . . ‘

A/W:m ’ at Nine Fifteen Hours )
o "

* (0821988 &% 0915 Hours
. R N o

o~
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CPRUGEDFECWRF“

No. .13 |
_ MC/PRO;/UNDP | Dated: 29.12;1989 |

Subs IND/86/008- Upgradin
_ g of R&D capabilities. of
the RDSO, Lucknow, crebiities of

Raf. Shrl P.N,Pathak,Programme Officer,UNDP,
New Delhi's letter No, IND/86/008/01/F
of 6. 12 1989,

- - o e

WNDTCD, New York have fcrwarded certificates for
the fcllcwing Officers who have satisfactorily completed
their training abroad under UXNLF Project No.IND/86/008:

‘\
> .
. 'R

hakrav~fty.

S 1. Dr, 5,N.C
JLSrivastavae
JRoB
Das.

2. Mr.
-3, Mr,
'4. Mfo

anerjea.

CDZCU

3

ribute these certificates

E ested to dist
Dir{MiC; Jis requ in a manner considered

to the Offlcers mentioned above,
apprcpriate.’ , |
v ) . o
- (¢ BLLWadhwa) -
Director Stds (Carr)&

y : ' ~ National Prdject

‘ N
| 114 {ficat o Director.
' Encls 4 certificates.. i

.Dir, (M&C
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IN THE HON*BLE CENIRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH : ALLAHABAD, X

T, ff’.ﬂo.\\{Sl‘H 7

CIVIL MISC.APPLICATION NO. : F 1994

| on behalf of f P N )3 /9}

*

RESPONDEN! NO, 2 $
Y op

REGISTRATION NO. 372 OF 1990 M

Om Prakash Srivastavy-- _ --Petitioner
versus

Union of India and others-= ~-~Respordents,

To

ilfhe Hon®ble the vice Chairman and his

coxﬁpanion Members of aforesaidTribuaal..
A

The humble application of the applicant

most respectfully showeth 3

1. That full facts have been given in the

e

accompanying counter-affidavit. —



s -

) | 2)

2e That on the facts and circumstances stated
in the accompanying counteraffidavit it is

expediednt in the intereast of justice that the

petition , as against the respondent no.2, may

- | pe dismissed with costs.
PRAYER
e It is, therefore, most respectfully prayed
Tribunal ol ot

that the Hon'ble &muxk/may be pleased to rejert

AN —
the relde ght for and dismiss thg petition

~
atieast as against the respondent no,2, with
costs, The detailed facts and circums tances have

“ been given in the accompanying counter-affidavit

hid

( N. B. SINGH )
SENICR STANDING COUNSEL
CENTRAL ADMINISTRATIVE TRIBUMNAL.
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IN THE Hozq»'sw-camn ADMINISTRATIVE TRIBUNAL
-~ ADDITIONAL BENCH ALhaﬁmn

COUNER-AFF IDAVIT

o

’ on BE{ALF OF RESPONDEN T NO.2

IN
REGISTRATION NO. 372 OF 1990 -
Om Prakash Sr;ivastava-- ~wPetitioner
versus
Union of India and others- --Respondents.

Affidawit of Sri 0.P.Kathuria,

aged about 43 years son of Sri.

S
Sheo Narain Kathuria, at present

Under Seeretary, Union Public
Service Commission, New Delhi,

DEPONE NT

I, the deporent, named above, do hereby

solemnly affirm and s&ate on oath as“mﬁe/«



o

=

g

P

@

1. That the deponent , named above, is the
under Seeretary, Union Public Service Commission,

New Delhi and is authorised to file this ecounter .

affidavit on behalf of respondent no.2, being
well acquainted with the facts deposed to below.

~

2. That th: deponent has read the petition
alongwith annexares and is now in a position to

reply the same,

3. That before giving parawise reply it is

necessary to give certain facts for just and
proper for decision of the petition.

——

4. That the préscribed essential qualifications

are the minimum and the pere possession of the
same does not entitle candidates to be called
for interview, Where the nume r of applications
received in response to an advertisene nt is
large and it w\ill not be convenient or éossible

for the Commission to interview all te

eandidates , the Commission myy resgriect the
number of candidates to a reasonadle limit on
th8 basis of either qualifieations and experience

higher than the minimum prescribed in e —

o
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/k/ Ov o W Do o expeavce WAL
T W W \g\wcjw wmol%
d-

advertisemnt/\or on the basis of experience tn the

relevant field or by holding a secreening test,

\

5. That Lt is respectfully stated tha
sri Rakesh Rastogi and Sri A.K.Chetwani khave-got -

Wf—cxperteme—anév{ have passe% B.3C.

Chemical am3- Technology in 1967 and/\1974 ; whereas

\ 79

chart of Sri Rahesh Rastogi and Sri A X.Chetwani

ok :
are enclosed herd8with as Annexmires- CA-l-a and /
4

the titioner had ssed in 1981, Co f the
re Wy Wiomiy pa PY o /

CA-2-B respectively to this counter-affidavit.)

\
\
\

PARAWISE REPLY

6. That the conten$s of paragraph 1 of the
petition need no reply.

—~

7. That in reply to the contents of paragraph 2

of the petition it is stakd that this Hon'ble
Tribunal has no jurisdiction to entertain the
petition as it is only the Principal Bench ,which
has got the jurisdiction to entertain it., No cause
of actibon hgs arisen be\i\f-ng tertitorial jarisdict-‘ -
ion o%n'bie Tribunal, The postwas advertised

in Delhi and interview took place at Delhi.
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8. That the contents of paragraph 3 of the petition need no
reply. |

i

9. That the contents of paragraph 4 (a) of the petition being

matter of record, need ﬁd’reply.

10, That the contents of paragraph 4 (b) of the petition need
no reply being matter of records. Howevér, it is stated that the -
petitioner has not quoted the entire and relevant portion of the

advertisement in para under reply. It is necessary to me#ntion

~ here that the prescribed essential qualifications are the minimum

and the mere possesskon of the same does not entitle the candidates
to be called for interview, Where the number of Ixxgx 3md xk

wxkk wmmk k& applications redéived in responsé to an advertisement |
is large and it will not be QOnvenient or possible for the F
Commission to interview all the candidates, the Commission may
restrict the number of candidates to a reasonable limit on the ‘
basis of either qualifications and experience higher than the

minimum prescribed in the adverd#isement or on the basis of

~experience higher than the minimum prescribed in the advertisement

or on the basis of experiance in the relevant field or by holding
a screening test. The copy of the advertisement is being filed:

herewith as Annexure=CA-2 to this affidavit. & o@x{ (f obiadss
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11. That in reply to the contents of
paragraph 4 \(e) of the petition it is stated that
the petitiomr passed the AMIIME in the year

1981 and as swch the total experience he acquired

after passing the degree was less than that of
the candidates who were called for interview for
the posts of C‘_hemists and Matallurgists in the
Railway Board, Ministry of Railways. In view

of this he could not be calledxxx for interview

for the said posts. As regards the selection
for beind called for interview for the posts

~of Chemists and Metallurgists, Railway

Service (File No.F.1/423/87-R-V) it is submitted
that the petitioner was within the prescribed
criterian adopted by the Commissionat that

time for shortlisting of the candidates for

calling for the interview, In this connection,

it may be submitted £h&t the eriterian for short
listing of candidates depends among other things
on the qualitative nature of the response and
the number of candidates applyingy for the joB,
and this may differ from case to case ani for

the same job from year to year. Thus the»re is a
scope for a particular candidate called for
interview ori an earlier récruitment being called
not for interview, in a subseguent identical

recruitment, if he applies for the sybsequent

Qo>
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recruitment also. Calling a particular candidate
for interview on an earlier occasion , which is als

-0 baseed on a suitable criterian evolwved
by the Commissjon having regard to the response

! to the Commissionds advertisement, does not and
should not confer upon him a right to be

called for interview in subsequent identical
recruitment, since the criterian evolved in a
~. subsequent recruitment may not necessarily be
the same ha%ing regard to the =m number of
applications received in response to the

! ~ adver tiseme at,

w 12. That in reply to the contents of
paragraph 4 (d) of the petition it is stated

AN
“that the adw ment in para is to be verified

by the petitioner himself as there is nothing

before the answering respondent to make any

comnents,

13; Tha t the contents of paragraph 4 (e)

of the petition are not admitted as stated. It is

SN
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stated that the petitioner has mo reason to “-
surprise or shock as the petitione:_: was correctly
not called for interview. It may be stated that
Sri A.K.thetwéni , R.No. 65 and RaMesh Rastogi,
R.No. 20, who ‘have been called for interview
meet the shor‘i;lis ting eriterian adopted by

the Commission., It may be seen that both the

said candidates have passed their AMIE (Met)

Examimtion/ B.Sc. (Chemical Technology) much

earlier to the petitioner, It may be submitted
that the practice of shortlisting is not new and
has been upheld by the courts in the past. There
is no irregulafity or illegality merely on the
ground that Sri Chetwani and Sri Rastogi were
called for interview. Petitiomer cannot claim his
right to be c-alied for intdrview on the basis of

previous records, in which he was called for

interview. Scrutiny was done and petitiore r's me

*CV)Q Do e
&

was dropped on the sis of mriyt is
recessary that all candidates shou be called for

interview. There is no flaw on the part of tre
answer ing responélent in not calling the petitiorer

for interview. | , o

14, That in reply to the contents of

paragraph 4 (f) of tle petition it 15(/1‘3426: that

Qo>
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tre representation received on 9.11.,1990 from the
petitioner, was duly considered by the answering
reSpondéht and tie same had been rejected by the
Commission. Tﬁere is nothing uxming wrong on the

part of the answering respondent.

15. That in reply to tle contents of pafagraph
4(g) of the petition it is stated that the question
of over-age of the petitioner does not arise at3ll
in the preseni case, The petitioner was not called
for interview as a result of secrutiny of the
applications. There is no violation of provisions of
Article 14 of the Constitution of India, iti €alling

 the other candidates and not the petitiorer,

6. That t;he zxxEnkxsf contents of paragraph §
of the petitidn are denied as stated., It is submitted
that mere possession of minimum qualifications does )
ot entitle a licandi‘data- to be called for interview,
Tre Commission has got right to evolve the

suitable criteria ahd procedure for the selé@ction

of the best candidates out of those who fulfil

the minimum gualifications prescribed in the
Recruitment Rules, As the petitioner did nct £fulfil
the prescribed criterian ,he was not called for
interview. Thus it is clear that the petitiomer could
pot make out any case for 1nterieremé' by this
Hon'ble Tribunal under Axkiziax22 the provisi ons of

DO
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=

the act. The _Qrouuis taken in the petition have

o orce aml ths petition is liable o be

dismissed.

hd i a7

7.  That the contents of paragraphsé an
of the peti'ﬁion nced no reply.

/"

"?&\
18‘«- That the contents of paragraph 8 of the

-7 | petitvion'are denied as stated. It i3 l'ta‘aed that
the peti't_ioner deserves <no interim order from thi
Hon'ble Tribunal, as the interview had already
bee}; closed &n 21.18.1990 ; whereas tle stay

. | order was presented before respondents on 22.13.

by that time the members of the interview had
left amd all proceedings were closed, The

petitioner ‘was rightly not cal led for interview,
hence hef has got no right to ask for any stay o

19. That the contents of paragraph 9 of ghe

petition are denied as stated, It is stafed tha

the petitioner is not entitled to any reliefs

asked for, as he was not eligible to be called
for interview and the process of interview had

also been closed. The petition dese.rves to be

dismisseq with com
: ]
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I, the déponent, named above, do hereby

soblemnly veri.fy;as under

‘_ighatthe contents paragraphs nos. ‘m

of this

affidavit are true to tie personal knowlédge of
the deporent; those of paragraph nos.%(s [§

are based
on the informations received; those of

b

paragraph nos.

are based on the
records amd those of paragraph nos.
are based on legal advice of the counsel, which all

I believe to be true ; that no part 6f it is

false and nothing ma%erial has been concealed.
3

"DEPONENT

I, V..P.Triipathi, clerk to Sri N. B. Singh,
Senior Standinq CounSel, Central Gowerment, Central
Administrative Tribunal, Allahabad, do I® reby
declare that the person making this affidavit

and alleging himself to be so is'known to me from

perusal of the documents produced before me,
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Solemxy affirmed before me on the |/ th

day of WWV ,1991 by the deponent,
wks at |[- csDA.M /B, who hags been identified by

the person aforesaid.

ke I have satisfied myself by examining the
deponent, who has understood th8 contents of
this affidavit after going ghrough the same.
i
3 . | | OATH COMMISSIONER
T | -
k.:" )
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10 CITIZENSHIP: /\\Jw o Indian .
. £39 instruction No. 1) , o : -
*© {1 PRESENTEMPLOYMENT UNDER: . »Xﬂ = o
CENTRAL STATE | AUTONOMOUS : PUBLC | . OTHERS
, COVT. L GOVT. - , BOOY UNDERTAKING _ : yo

_N mM(OOZ.MMD EDUCATIONALOTHER PROFESSIONAL QUALIFICATIONS/TRAINING OOCDme ETC. (Enclose a sepwal sheet, duly auvthentcatod &7 your signature, I} e ggseeae-
" below ia in-sutficient)

. Exam passed | Drsion/grade | Year of patsing | Duraton of the Boara/Univ./ Subpect T St |

- dsgrea/Trg. {(and % age of | degres/diploma) | degree/apioma/ insumoon. . ,

obtained ‘marks) - .| coursefraining etc. | course/training elc.
rghev Y 2gmeéy 1 Sq - 1962 — tdest Bengod Bor~d Hzom A, € sh, Physzc VAT
SeconAavu u%bﬁk%ﬁh Hrd 5576 J cEeor . uwmﬁ § SDWMW ~Nl
Imter 9. Sc. Dmd 8.4 1963 = Tw- P Aoard — ol — VAT
Gradeale R.sec. - Pass 50-9 96§ Tivo Y cavs Agra Universily \u\m\.\u\wﬂwwrnqw,(qm:ag»ﬂ — Kot -
.Nvm N el A 1 ] . P : djl\tg Gl Lo FerrIiw A om-fevvors, Py s al NOT
£ rr\n.\eﬁlvnm_}?\u IME “ s5¢-1 NWWN 2 nga\m ebol, Coal L(Cwﬁ\w\w\ >¢n\nh§u§\hf€~ uMwaXQ,\u(\m?bﬂ : Wwapmg
NOTE : ATTACH SUPPORTING DOCUMENTS FOR SUBJECTS ALSO. ’
13 DETAILS OF EMPLOYMENT IN CHRONOLOGICAL ORDER : (Enciose a separaie sheet, duly authenticated by your u.oabea if the spaca below is in-sufficient).
w.u J
Odicafins®/ ‘Post >¢son\.ﬂ emp. o From » wc"l “ana of each Scale Nawreof
Fien heid - Permanent h, O employment in years of pay duties _
) J M months & days. - N
et . Lab. . Chev 2 . . L s Aoy <s tS5e- 37T ( AS )
: S E.R. Kh’vagouy Mk, £gli. Temp- 23.<c-¢7 - n\m 2HvS M S Aeys. =2 TR Debact s
~ z ey - -

" meﬂoz I _.ma.w.x,,nﬂmmmﬁl Pevnranent  F.15. 69 2o. 4. ﬂww ZYyrs S 14 doays Lenje-lryoss ak
\mnw,rwma?m Sv.Res. £ssth wn.ﬁf\r‘bm.\(u 21. 4. NW\; 12- 9. ®_.~$\§t.mw gvs 4 N 2R A5 WMWWMM WNM.\WMM“,\ PR—————
Rb=O Catif Smspeckos Mok PG T , . LS E€S6- Ght ~y .
Lot Oxi mmw m“ m,\. KTJ Tzvnp. o 19.9. R \D..\n.wm.s‘w BYTYS LM Yy A~ns mmwm_s_ e

NOTE : COPIES OF CERTIFICATES AS INDICATED IN INSTRUCTIONS SHOULD BE ATTACHED OTHERWISE THE APPLICATION IS LIABLE TO BE REJECTED

S

-»
14 DATE OF COMPLETION OF COMPULSORY ROTATING INTEANSHIP (Yo be filled in only for medical posts).
. I A
N Day ° : Month . " Year .
15 Any other relevant nformetion : ?g!ﬁ-iv . . ; S, . . md
" Eﬁg . . . . !
. DECLARATION ) - )
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SERETTE R TR €y

(V /_jJ

)./ /

Name of Post .. iS-tS-& -Hettalluéglsts

1. Roll No..Z.Q......... 2. Whether SC/ST...NG--.

.- Date & place of birth... 1 Ra07e. 2945... Z............
. Language(s) known..... .Hindi. English......

4
5
6. Foreign travel......... ee enbensrestus basses e ewe a5 088 aRS Besse bas abn 0RONH S0 0Rs aes sbs Rs B0t o0 0ed
7

v\ TR Y,L i 57‘:,;;‘:* e P wr\“xhb “'ﬁ‘a’!z‘-ﬂh WIS, "

e e b s ot

qgw/ ,&ch AC)”‘“

- o )// N(bsecmsr
| / 'File”No_.l[.Q%'][&QwR.v

© 3. Name... R‘ak@sh R‘%si'zogi...............; ..... .o aes

AOF P NG 200 S LARO BRI AME S3F RGBSV NOT BRI PN O¥! BRI OBR LRSI als SO

.

. ass - tsecassere e

.-l/uno.'c 000 ABUSI ORI ABY $¢° PRI EIP NS GO NN 000380 o, FOE P0RPREESune 660 085 00
. ¢ aet a0 vastr0e

Educational Institutions attended and Examinatlons passed.

” y . S//

s

Examinaton . Class o Year

Subjects taken ‘BoardlUrﬂve'r’fsity e

A
High Schcol First” 1959

Y Intermediate Secondv' 1961 -

e , e / /

Hindi 'Englis‘h | Méthemafics U.Psl/
Science Biology & Arts ‘

Hindl English Maths Chemistxy U.P.
Physics

BoSCo ~ / | Second 1964 / Physics Chemistry . o
// ‘Maths - Iucknow
/ ‘
B.SC, c’;}:!g}j;gi:]l.ogy First 1967 Paint Techokogy v 7 Iacknow
| (\CQ : ’L\' %\ﬂﬂ\\ (_(, &(\ & ¢ A,J( 4’»‘: "~ ; fzﬂn‘;w{ t Jb{m{

LR = - D S

L1

works, research papers etc, =

8. Details of published O oxd pt e , <
’ ) . ' {L 3\/{ ¥ _I/P;)t\ \

9. Details of experience

) Y Name of the Office Name of post

Scale of Pay . From o To

leodl Paints & / ' ' -
Vamiﬂhing Works t’hemiBtB ; RB. 350 20.1.68 25.11569 /
Modi Nagar, : o - Yy
| 2s Regearch & nalysis Senior ASsistant {
Y I .IJIHCMOW‘ Researcher Rs,325 1,12,69 31.3 M‘/
(Chemistry) ’
o B i
3’ R : ' . . - RSQSSO“QOO 106974 . 36.10982 /
4, . " /Chief Research
: Assistant /

(Chemistry) Rs,550~900 1,11,82 28,11,85"

5. e .

Rs ,2000-3200 29,11,.85 29.4.@8/

. 30.04.88 09,02,90 /

-, 2

Slgnature of Dealmg Hand

. 11, Pay demanded.

pd
As I}@r I‘é ’;‘uoodl-u“.ms--l--

Srgnature of Section Officer

(KA
@Wf

C/
[\ /6 / J
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Educc:tlonal Institutions attended and Examinations passed. )
Examination - =~ Class - Year ~ Subjects taken . Board/University
. ) B . } / .. . . . N - a Lo j PRI
(V) Ho8CH, I we1 - U. P, BOARD
/"‘:fﬁ:\ WM' e /,/ | ‘//; L// } | ' A - » | |
( ., DIPLOMA * I < 1967 * Mechanicgl Enggs - Boards oI PechyBdn.+

/ b
L ,,/AMIE s:.c.A&B \ PASSED 1074 ’ METALIURGICAL ENGG, THE INSTT. OF ENGRS,

*8 Details of pubhshed

works, research papers etc o ,\ .. o
, NIL
9. Details of experience S | |

Name of the Office Nameofpost = ScaleofPay . = From = . .. To
}«’f Yol *‘.L,R'Ly.Iacknow Tra. J A BSe 150/- ) ‘77.10.69 . 25.4.?{) Ve
) -0 o JM \ Prel ...‘9»\‘-:,7 ) 06.‘3:(,) 1.7.7L .

S ' ) .
. =do- @A L 1e.210-425  2,7,71° 30,12.73 .~
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' -do-'. GRA(M) . 186 20003500 1648435 - 1448437 A
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o ons Gme WEO B84 Wt 444 BEROGRI SRS 11. Pay demanded “‘{:‘..‘.“..“
SR o heeordy to les
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Signature of : Ction Officer . .
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IN TE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH .- . -gnnc;mﬁq ek -

ANNEXURE- CA-2

IN
REGI:‘STRATION:‘NO. 372 OF 1990
Om Prakash Srivastava-- --Petipioner
versus
\ |
Union of Indfia and otherg-- -«Respondents.
|
i O Qi QUF gub gaB Qo 4 W o W oW o"'o-o-o'-
|
ADVERTISEMENT MOz 1 ITCM NO.: 19

Date of Publication : 13.1.90

Closing date : 12.2.90 (26.2,90) for appliam nts
abroad and to those posting applications froai

~ Andaman and Nocobar Islands, Lakshadweep States /

yaion Terri‘f.ories in the North Eastern region,
Ladakh division of J & K State, Sikkim, Pangi sub-
division , Chamba. Lahaul & Spiti districts of
Himanchal .P;'adesh.

_

@2%
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m 0F01/6 47 (98 )/89-RV

UNION PUBLIC SERVICE COMMISSION
INFORMATION FOR CAND IDATES .

(To be read in conjuction with the Instructe
‘)f , ions to candidates contained in the applicat

ion Form).

Recruitment of five Chemists & Metallurgists
Ministry of Railways, Railway Beard,
2 - Rallway Service , Croup, A Gagetted, None

Ministerial. The posts are permanent.
Out of five posts one post is reserved for

Scheduled Tribes candidates and remaining

- : four posts are unreserved.
PAY SCALE : RS.3000-100-3500~125-4500.
Total emoluments excluding CCA & HRA at the
>

time of initial appointpent will be
RS .4020/=-p.m. approximately)

2. AGE ; Not exceeding 40 years on 12.2.90
(Not exceeding 45 years for Scheduled Castes and
Scheduled Tribes candidates. RELAXABLE FOR GOVERN-

MENT SERVANTS UPI0 FIVE YEARS. For age concession
applicable to some dhher eatagories of applicants,

pléase see relevant paras of the Inmstructions

e

@w/»y
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to Candidates.
3. QUALIFICATIONS: ESSE NTIAL

i) Degree in Metallurgical Engimeering of a

7( . ' :eco@ni:’sed University or eguivalent,

Degree in Chemical Techoology of a recognised

’ Univers:ity or equivalent eovéfing any one or
| more o§ the following fields, (a) Petroleum

producﬁs (B) Painks and Corrosion Production,

=

(c) Polywers.

i1) 7 years experiemnce in an Industrial or

Researéh and Development organisation in
» : manufacturing practices, industrial applicatio-

;e

mater ial specifications, properties of
maberizj‘als and their evaluwtion in the

res pec:tive field,

e ~ MIE: I (The qualificationsare relaxable at
o : ] :
Commission®'s discretion in the case of candi-

dates otherwise well qualified).

NOTE : IX (’#he qualifications regardiny experience

—



»-

3

4.

5.

[9
e

(4)

afe relaxable in the case of candidates -
belonging to Scheduled Tribes in réspect of

post reserved for Jlem).

DUTIES s

To take charge of Railways Chemical and
metallui‘gical Labora‘tozﬁs and to make necessar
Chemical, Metallurgical and Physical tests of
Materials and comporents used by Railways and
- their interpretation.

PROBATION : One year.

HEADQUARTIR S: In any Indian Railway/Productién
' units of in R.D.S5.0. with liabili
ty ®© transfer from one Rail-

way/Production Unit/R.D.S.0. to
another ,

bl Bl Sl Rl Lot 2k 2uafl 2ol Do Rt Dl o

—

- e
TREE COPY %NW Z W/q ‘Af{
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In the Han'ble ant ral ‘I\Adhiniétrative Tribunal

Allahabad { Lucknow Bench ) Lucknoy.

A
-

Om Prakaah sri vastava seoacee ) !;’:'&;"‘"ri
é‘ e

Ve rsus

Unlon of India & Others ..e.eee oo REspondents,

Reloinder Affidauit on behslf of the p &iti oner.

1, Om Prakash Sri\iast.ava, aged ebout 44 years,
son of Late Shzl~1 Bijai Narain Lal, resident of |
D-520 Sector 'b“ L, D, A, Colony, Kanpur Road,
Lucknow, do hé‘éby solemnly & fim and state on

PR——

cath & under 3~

1, That the deponent hss read the counter affidawt
on beghalf of i:ha opposi te party no, 2 and has under-
stood the cont“- gnts thereof wvhich are being replied

as under §-

2. That the contents of para’l to 3 of the counter

P ———




(2)

- affidavit need no comment s

3. Thea the contents of pam 4 of the counter af fldavit

I'd

are not disputed,

4, Thet the contents of para5 of the cbuniﬁab

of fidavit are disputed (to the extent thatMr, A, K,
Chetvani has got better experience merely becau =
he hgpened to passs B, Sc. Chemical and Technology
in ;;11-‘5;1;‘{;'-’ wvhile the pe_ﬁtio_ner paﬂ:ésaid the same in the

year 1981 , The petitl oﬁer submit that obtaining

- degree is one thincj and act‘u’al experiencs is another

vhich can not be mingled together , Hence the assert-

fons in pare under reply h'at singce Shri f\'. Ke Chewani

: 1974 |
who obtained degree in t387 prior to the petiti oner's

obtaiping in 1981 is better expaeblencefin the relevent

flelgd is whoily miscon cé_i véd as exparience comes from

 working in actual field,

5. That the contents of para 6 of the counter af fiday

needs no comment s,

6, That the contents of para T of the counter
af fidavit is incorrect and misconceived .The cause
of action accrued to the petitioner here at Lucknow

on account of the f act that the opposite party no,2




<

P‘b%

(3)
had published its adve)fy/sement in adally newspaper
brought out from Luckno wiPione,er" whigh/has its main
. L , \s '
circulation in Lucknow itself thus it,\inoo rrect to

sllege that pot was advertised in Delhi only.

7. That the paras 8,9 and 10 of the wunter affidavit

needs no mmments,

8., That thé para_’ ’i‘i,-éf the counte r af fidavit is

not admitted as stl'atedé The advertisement has not
specified i:hat thé experi.ence in the relevent fieid
will be counted o_hly ffom thé date the applicants have
ob taineﬂ the relajlvent degree and tﬁéfefore the
assertioné in pajra uhder reply that the total eXpér—-‘

ience of the pet;ltioner after passing the degree

| was less than thet of the candidat & who were celled

Afor 1nte'rvi_ew f'o;r' the posts of Chemists and kmziax

phetellUfoists in Railvay Boad Ministry of Rablyays

is uncalled for/fmi deading and misconceived as such kak

totally untenable, Sofar as the que stion of adopting
criterion fovhqrtlisting the candidates to be called
for intervi evy tbe petitioner submits that the res=-
pondent is bound to disclose the same before the .
Hon'ble Tribunal so that the Hon'ble Tribunal may

be shle to judge whether the criterion adopt el by

the opposite paty is free from bias and conforms to

'



.
|

10,

Pl
( 4;)'

the principles of fair play and justice and has the

) v:easonw};& hxuo with ﬁﬁa‘ obje ct sou"ght‘ to be achi eved

i, e. callingbaest candidates for intervigw onces se veral

cqndidaﬁes fulfil ali‘g‘ibil'ity criteria and all can not

" be interviewad. .Rast of the cort mts of para under reply

needs no comments, from the petit ioner,

e and as

2AND W, (G

9,' Th_ab the contents of pPara 12 @re as

Y

A su"ch i’ncapéplg of behic replied,

That in reply to para 13 of the counter aft'idavit
; &MPJ»W!A :

para4(e ) ase reiteratd, The opposi te party ought
to have disdlosad the cfiterion of shertlisting to
4the Hon'ble ‘.Tribunal so as ‘to pemit ﬁhe-Han"ble
Yourt to judage i.txs re‘asonablenass; Me mly .Obtaining
dégree prior to thé petiti oner does hpt render Shri
p, K, Cheﬁéani mo re experi enced 1}1 the field. and as .
such better quali fied to be called for inte wieu

in terms advertisement ‘The pat;tionar assets that

criterion glopted for calhng cand1dates was unjust agd
ey

Cheﬁmaﬁi Who is ot ,-.‘

unfalr in as much as Shri .
. V\,MO ww EII\IU\NLL\\AM

less experienced in the fxeld,enly on the st rength that

he pessed the releyent degree prior to the petitioner.

11. Th‘at.zn reply to the contents of para 14 of the



et ]

vt

('sy

' counter affidavit it is stat & that the petitioner
: vas never informed about the rejection of the

! rep resen tation, |

12; That thé contents of para 15 aR of the

count er affidavit needs no comme ts,’

; 13, Tha &n r'aply to the contents of para 16 of
! the counter af fidavit the contents of parsa 5

of the petitionex are raiterated/.‘

S 14, Theat the cont® s of pa m 17 of the counter

| af fidavit nesd no comments,

15, The #h in r@ly to para 18 of the 'qounter
afflda\it_ it '15 submitted the Honible'Tiribunal
-rightly passéd interim ozdér_s.in favour of the
petitioner , Since the order c_ould;be-bassad only

? on 21, 11, 1990 thereféra it could be se ved onlja‘m
22. M. 1990 st Delﬁl c;n,oppcs_ite parﬁy’. The Hon'ble

Tribunal direct & the opposi te party to interviéw

the petitioner before 12, 12, 1990 Sn/nhich date the

case yas listel for further orders.By not complying

the order s of the Hon'ble Tribunel the opposite pa

hes committed con&mpt of the Hon'ble Tribunal 's

order %




»

".‘(s)

16, That inrely to parail9 of the counter
af fidawit it is stat el that the petiti onex deserves

to be alloyed by gi‘:rahtin‘g to the petitioner all reliefs

asked for in the petitl on,

Lucknoy :3. | “\&A@\J\N& '
deted 2 3, 1891, n;m

Verification t-

e W EDER e CEER

I, the aboy e naned daponant do hereby
“yerify that the:contlgnts of paras 1_to@\/i‘l‘&fq_ |

of this affidadt are true to my perwonal knoyledge

- :\ | and those of pa ra?ﬂ,\i‘ oo b are believed by
me to be true. | _
$1gned and verified this L bd day of Eﬁm?

1991 in N

=6 at Lucknow,

ok

onent,

1, identify the deDonéht

who has signed he fore me.

P S %«MW

. Osth Comml‘*S\OW'
ngh Coust

| /-14. , .
Bl S




CENTRAL ADMINIS TRATIVE TRIBUNAL
CIRCUIT BENCH,LUCKNOW, ] (<

Om Prakash Srivastava - cee Applicanf:.'.

_ Versus
Union of India & Anothers e Respondents,
\ .

€21.11,1090 |

Hgm'ble Mr, Justice K.Nath, V.C,

Hon'ble Mr. M.M8ingh, A.M.

Heard;the'learnad counsel for the applicant.
Issue notice to respondents to show cause why the petitior
may not be gﬁﬁ&?ﬁ In particular, they will explain
why the applicant has not been called for interview for
the ensuing intervieﬁ from 19th to 21,11,1%990 when he
had been called for interview for thme same post held in
Angust,lsaa by Annexure-5 and oné AKX, Chetwani who
- possesses the same qualifications as the applicant, '4
is junior to the applicant in the gradation ligt :
elder in age than the applicant has been called for ine

terview,

~

, _Ih the matter of interim relief iscue notice
and list for orders on 12.12,1990 as no Bench of this
Tribunal is available at Lucknow in the week qammeneiﬁ&
03.12,1990, In the meantime, respondent No., 2 shall
permit the applicant to appear at the interview for the
post of Chamist and Metallurgists in pursunce of the
, advistisement contained in Annemure ~ I, but subject to
the further orders of this Tribunsl. A copy of the
# order may be given to the learned counsel for the
applicant today.

.~

Sd/‘ Sd/..
A.M, VeCo
// True Copy //

) [/{f‘/z/ '
(Mokd, U Ke/ v |

Centra) A uminigtrati

‘ . ati i
Circuit Bench, " T"b‘“m'
LUCKNOW. |




. \ \
Mo Fam L (/M}mb N \)N»&A’F%w\-\\/c\,,

e Wmnmons bﬁ"”‘d’) ngkmor 5 /,
ne W/g M\O“\

it Pelibiom WeTZ & loge
0 p'g'y‘;VWs’i““i\Vq --' - s XMOW"X

2 NA U

b\\'\,)\rv\ﬂ kies. ‘/%P 0{4,\”)5 . O/H”iwﬁ(%

bubkject \/\/\Awwuzcg S&ﬂ/h/fwud Co%j M,
Oh’&)\‘e’ J\M QL

R‘ o

B

.\v\,\

S
\wy c«\;o\/ut '7,\”/“/""’“0! Camt \r\ou/! fxu,um-!

Y\MJ\L,Q //’5‘1 RV RN ‘m ﬂmj CQ/;»QV),(}J N S,cmjw
(//\ ; Ccmw,pf& 4 . Love@ ynmumnd 4 bodd el

' y/ Hr\u} WA Cant _-\/\M MY\ yb/\cu_szaj om 1)1
bt Ll Hii Cofy e mik o ~etiemd

S B dH e v o femelnd
T ik oo voud e Sandifiod Gy
7{ /HM c/f/w,z)auo? Ov Ay ey mak o FO Send
ﬁDHM W&?DWJ&M Ao e W/\u M Hon b A
L\%quom B, mywéiwi Maad §

b QMMMP i M/A%A,Qof ¢ '
dalid Vi il ar foy ., %J"(I)MOM}(

%7“ MYMMqV\J g

b Be e S g My
W Ab‘\x} O(XJL\OW vv,{ %40{

(7\9'3 ﬁg Mth( )2 Covnd 1y O{p ioem(

;E&J@ - J //BMV M &mw/

Qﬂ L A\
ﬂﬁ/k \"l\cqu CU\A\/}{

! L e



